| TEM NO 21 COURT NO. 4 SECTION | I']

SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Civil) No(s).29016/2012

(From the judgenent and order dated 31/08/2012 in CMAP No. 754/ 2012 of
The HI GH COURT OF JUDI CATURE AT ALLAHABAD)

DWARI KESH SUGAR | NDUSTRI ES LTD. Petitioner(s)
VERSUS
STATE OF U.P. & ORS. Respondent ( s)

(Wth appln(s) for permission to bring on record subsequent facts and
docunents and pernission to file synopsis and |ist of dates and

permi ssion to file VOL.I1 and VOL.I11 and pernission to file additional
af fidavit and exenption fromfiling OT. and exenption fromfiling OT.
of annexures and permnission to place addl. docunents on record and with
prayer for interimrelief and office report)

Date: 01/08/2013 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTICE H. L. DATTU
HON BLE MR JUSTI CE MADAN B. LOKUR

For Petitioner(s) M. Sameer Parekh, Adv.
M. Sumt GCoel, Adv.

M. N tin Thukral, Adv.
M. Galav Sharma, Adv.

for MS. Parekh & Co., Advs.

For Respondent (s) M. Ardhenduraul i Kumar Prasad, Adv.
Ms. Bharti Tyagi, Adv.

UPON hearing counsel the Court nmade the foll ow ng
ORDER

At the request of |earned counsel for the respondents,
call the matter after two weeks.

[ Charanjeet Kaur ] | ] [ Vinod Kulvi ]
| Court Master | |Asstt. Registrar [



